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IOdium "itrate etc. and Ihis can 
be done only by ST.C./M.M.T C. 

(iii) In certain casrs matrr ials have to 
be imp()rtcd under a particular 
credit under which a certain .mount 
of e,eh in'porl is prescribed. In 
order to fulfil this condilion. bulk 
imports have to be made throuab 
S T.C./M.M.T.C. 

LIcence to MIs. Remington Rood 

2125. SHRI BABURAO PATEL: Will 
the Mini"er of INDUSTRIAL DEVELOP. 
MENT, INTERNAL TRADE AND COM· 
PANY AFEAIRS be pleased to stale: 

(a) the number, names nnd local'on of 
typewriter manufac'UJ ing uni!s in the coun-
try with quan,ity and value of the annual 
production of each during the last three 
year; 

(b) the number and value of typewritrn 
annually required by the country; 

(c) the name~, number and value of 
typewriters imported la<t year wilh the 
countrks of import and the .hare of each; 

(d) whether it is a fact that the grant 
of R manufacluring Iicen~c 10 MIs. Remina' 
ton Rand has b~cn witht-ed ; and 

(e) if so. the reasons therefor 7 

THE MINISTER OF INDU~TRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS ISHRI F. A. 
AHMED): (a) A Sla'ement is laid on 1/", 
Table of :he Hou.c. [Placed III L,b,ary. See 
No. LT-15IS/691. 

(b) According to the Planning Com· 
mission'5 c~timalcs, demand f()r 1ypewri!crs 
at the end of th. IV Plan (197J·74) m"y be 
at I lakh J\'os. inc uding 15.000 portab!e 
typewrilers. Yea",ise requi,ement of type· 
writers has not heen e<l imOled. Value of 
typewriters varies from firm to firm. 

(c) A Slalement is laid on the Table of 
the House. [f'ioced I" Llb,a,y. Ser No. LT-
1518/69]. 

(d) and (e). The licence ar-pUcation of 
M/s Rrminglon Rand of India Lid .• ub· 
mhtcd in March, 1968, for Ihe manufaclurc 
of portable typewriten, invulvinl imporl of 

equipment as well as payment of royalillcs 
and technical fces, apart from Ihe outflow 
of foreign exchOlnge in the form of addi. 
tional profis/dividends arising out of tho 
new manufacluring activity, was not accep. 
table to Government. The Company pro· 
posed 10 take up a revised scheme and have 
been advised to submit a fresh application. 

Railway S1IIOOni and TourIst Can. 

2126. SIlRI BABURAO PATEL: Will 
the Minis:.r of RAILWAYS be pleased to 
state; 

(a) the to'al number of non and air. 
condidoned Saloons/Tourist Cars. pUso 
and calcKory·wise, a"ailable with tho Rail· 
ways; 

(b) the standard accommodation la 
these Saloons/Tourist Cars and Inspeclioa 
carriages and the number of passenlen 
permilled to travel in each; 

(c) the type of officers or ViPs who 
arc allowed III use Ihe Saloon elc. and the 
charge made for such jilurneys ; 

(d) whelher these Saloons arc availabl. 
to Ihe public and. if so, Ihe rales charged 
for thlm ca'egory-wise wilh manner and par. 
ticu'ars of hirins them; and 

(c) if not, Ihe reasons therefor 7 

THE MINISTER OF RAILWAYS (Ott. 
RAM SUBHA(j SINGH) : ,a) Information 
is bdng collce cd and will be iaid on the 
table of the S.bha. 

(b) In these carrIages, s'andard Iccom. 
modadon eons'slS of siJrinl-cum-offiCII 
room. bed rooms. ba:h rooms. ki chea 
and acco,mnodalion for stafT. The nunlber 
of bcrlhs,'sca'!; avai:ab:e vanes (rom carria.o 
to carriage Persons in excess of the marked 
capacilY may also Iravel in the carrialo on 
paymenl of u:,ual fares. 

Ic) A slatem .. nt i. laid on the Table or 
the House. [Placed /., Library. See No. LT-
1519/69]. 

(d) Lxeepl satoonl ~rved for Hilh 
Ofhcials of the Government for whose UM 
fipecials reserved carriaaes have been pro-
vided. other carnases anc made available 10 
Ihe public. A "alement show in, the rata 
cbarlcable and Ibe condilion for requiailioa' 




